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qEF TREgH i ST A

TE faeell, 12 5, 2026

FT.AAT. 3114(A).— FealT TR A, T THRT AT=aw7, 1956 (1956 FT 48) (orer z0d zae
TETA I<h ATSTHAAT FglT TAT ) 0 1T 3F il ST (1) o Tl ST 6T T2 AT TLH1 % G2 Tieagd
ST TSTHNT AT %l ATALAAT FEAT H1.37. 627(E) A 06/02/2026, 1958(E) At 20/04/2026, i
AT o TSI, SAETET, AT 1, @oe 3, ITEe (ji) F FHrierg &7 72 ofF, g7 o sy & st S &
NH351 & f&.H1. 27 & f.9.154 (AgaT - Gragedr - ST - FE - AFRAT - NAR) F IS I 2
CATSIT o THHTT, ST, Taed 3fT TATAT & (70 36 ATILAAT & IUTaF ATHAT H A< R FT oo
T o U AT AT SATIOT AT oA ;

ST ITh ATEEEAT T TIE Ih ATHAAT il &7 3F %l ITLTT (3) & AT ariia "14/02/2026 Fr

“T TSF MTE AT [EFTA]” |, 14/02/2026 Fr “fe=w w=wrer |, 02/05/2026 F “T Efedw v [l
, 02/05/2026 =T ‘ST == " § T a7 197 9T ;

4342 GI/2026 (1)
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STerTeh FEAH TTTErTT 7 &TeT 3T o dgd Ta% AT 914 g% &, o 9% fo=me 3 mm & i saer

Sta =9 9 Ave= B w1,

S HETH AT 7 3h STTAHIH il 7T 39 il STLTT (1) F ATAL H, Fwa T TR I SqAT

REICAE

qdA: A, el TLRIT, TAT ITTIRIT il 3h ATE I T ST I 3T I ATAAH 6 &17 39
T ITLTT (1) BT T& IRRAT T THNT F2d U, Tg =TT FAT ¢ 1% I A= 1 § A= ag G 1 @i
TSI % forw srofe f3am ST =i
AT T, Fea T TLHTY, ITH ATAAH 6T 41T 39 AT ITLTT (2) F AT H T =TT AT 8 FF
TH ATEGEAT o TSI § TR T, I ATLAT | AT JH T Aee a1t & q6 grae arcdieds &9 9
Fea T TR § Afgd gr Srus |

A

ST TS o ALt forer § NH351 3 T4, 27 & f6.#1.154 (AgaT - arEgedr - THE! - v -
FTRAT - AR F 0 TSI T AT ATAT FLAAT Aigd FATAT HEAAT Tgd [Fa<oT|

ST AT qTH: &0 STt &7 AT AT
wAH AT HEAT A F TR || g C R EIER T e Raes
T (R H) AT AT AH
1 2 3 4 5 6

TTAE T ATH: FHaT arSe

AT HT ATH: @SES

1 29 T 2 st (F) F 0.067||%=T Faae
BT, WS
GIETATS TTHSITE,
AET gF e
29 PAIKI 2

e T ATH: ARATST

2 147 T REL Bkl 0.1033||feasrse ofsyars
BEESI
147 PAIKI 1 / PAIKI
1

T T ATH: AL

3 304 fa= EELl FO 0.1495|[Tifa=wTs TTeraars
EElEE
304/ PAIKI 1

T T ATH: TSI




[T &% 3(ii)]

HILT =T TSI AT

4 201 fa=

=it (3fW)

0.0397

KIRESRIREERIES
HESITATE,, HEAWTE
[EESIERIEEUEL
T TeraTe
KIREMRUMEEE!
THITATE, TALAT
TRISHTATE AT
EURSSRLIR IRk R L
FATASIATE FALTHATE

201/4 PAIKI

AT Rl ATH, EIT

T FT A TS

5 109 Tt 1/ T 1/
KEAN

=it (F1)

0.0973

TISTITATE HTSITATS
ELA

109 PAIKI 1 / PAIKI
1/ PAIKI 1

6 109 Tt 1/ Tt 2/
T 1

=it (F1)

0.1522

FTET FTATHATE
TITATS

109 PAIKI 1 / PAIKI
2/ PAIKI 1

7 109 Tt 2 / Tt 1

=it (F1)

0.0224

THTS AETSTATE
TSR, TXITTE
EUEIGIEEIE

109 PAIKI 2 / PAIKI

1

T T AT ST

8 106/3 + 2 FT 1

it (F1)

0.0005

EEIERIERELE IR
SEAERL
106/3+2 /PAIKI 1

Total

0.6319

[®1. &. GJ/P/V/13/2019/3D3]
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MINISTRY OF ROAD TRANSPORT AND HIGHWAYS
NOTIFICATION

New Delhi, the 12th June, 2026

S.0. 3114(E).— Whereas by the notification of the Government of India in the Ministry of Road Transport
and Highways, 627(E) Dated:06/02/2026, 1958(E) Dated:20/04/2026 , published in the Gazette of India,
Extraordinary, Part II, Section 3, Sub-section (ii) issued under sub-section (1) of section 3A of the National Highway
Act, 1956 (48 of 1956) (hereinafter referred to as the said Act), the Central Government declared its intention to acquire
the land specified in the Schedule annexed to the said notification for construction of Toll Plaza Maintenance,
management and operation of NH351 in the stretch of land from Km. 27 to Km. 154 in the district of AMRELI in the
state of GUJARAT

And whereas the substance of the said notification has been published in “The Times of India” dated
14/02/2026 , “Divya Prakash” dated 14/02/2026 , “The Indian Express” dated 02/05/2026 , “AVADH TIMES” dated
02/05/2026 ; under sub-section (3) of section 3A of the said Act;

And whereas the Competent Authority has received objections filed under Section 3-C, considered and settled
the same appropriately;

And whereas, in pursuance of sub-section (1) of section 3D of the said Act, the competent authority has
submitted its report to the Central Government;

Now, therefore, upon receipt of the said report of the competent authority and in exercise of the powers
conferred by the sub-section (1) of section 3D of the said Act, the Central Government hereby declares that the land
specified in the said Schedule should be acquired for the aforesaid purpose;

And further, in pursuance of sub-section (2) of section 3D of the said Act, the Central Government hereby
declares that on publication of this notification in the Official Gazette, the land specified in the said Schedule shall vest
absolutely in the Central Government, free from all encumbrances.

SCHEDULE

Brief description of the land to be acquired, with or without structure, falling within the NH351 in the stretch of land
from Km. 27 to Km. 154 (MAHUVA - SAVARKUNDALA - AMRELI - BAGASARA - VADIA - JETPUR) in the
district of AMRELI in the state of GUJARAT

State: GUJARAT ||District: AMRELI |
SI. No. Survey/Plot Type of Land Nature of Area Name of Land
Number Land (in Hectares)|| Owner/Interested
Person

L 1t | 2 | 3 L4 | 5 | 6 |

|Taluk: Kunkavav Vadia |

|Village: Khadkhad |

1 29 Paiki 2 Private (Agriculture) ||Agriculture 0.067||BHANDERI
KUNDANBEN
CHHOTALAAL,
BHANDERI
CHHOTALAAL
RAMIIBHALI,
BHANDERI
DHRUV
CHHOTALAAL
29 PAIKI 2

Village: Morvada

2 147 min Private Agriculture 0.1033||DIPAKBHAI
SHAMBHUBHALI
DHOLARIYA
147 PAIKI 1/ PAIKI
1

Village: Arjansukh
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3 304 min Private Agriculture 0.1495||GOVINDBHAI
RAGHAVBHAI
VAGHASIYA
304/ PAIKI 1

Village: Najapur

4 201 Min Private (Agriculture) ||Agriculture 0.0397|[PANSURIYA
RAGHAVBHAI
MEGHAIJIBHAL,
MEHULBHAI
VINUBHAI
PANSURIYA,
CHIRAG
RAMESHBHAI
PANSURIYA,
VIJAY
RAMESHBHAI
PANSURIYA,
PRAGAJIBHAI
GOVINDBHALI
PANSURIYA,
PANSURIYA
LALJIBHAI
VASHRAMBHALI
201/4 PAIKI

|Taluk: Bagasara |
|Village: Pithadiya |

5 109 Paiki 1/ Paiki 1/ ||Private (Agriculture) ||Agriculture 0.0973(|RAJESHBHALI

Paiki 1 BHIMAJIBHAI
BOGHARA

109 PAIKI 1/ PAIKI
1/ PAIKI 1

6 109 Paiki 1/ Paiki 2/ ||Private (Agriculture) |[Agriculture 0.1522||BOGHARA

Paiki 1 BALABHAI
DUDABHAI

109 PAIKI 1/ PAIKI
2/ PAIKI 1

7 109 Paiki 2 / Paiki 1 [|Private (Agriculture) ||Agriculture 0.0224|[PRABHABEN
NAGJIBHAI
BOGHARA,
SURESHBHAI
NAGJIBHAI
BOGHARA

109 PAIKI 2 / PAIKI
1

Village: Deri Pipaliya

8 106/3 +2 PAIKI 1 [|Private (Agriculture) ||Agriculture 0.0005|[MANOJBHAI
VIRAJIBHAI
TALAVIYA
106/3+2 /PAIKI 1

Totall| 0.6319)| |

[F. No. GJ/P/V/13/2019/3D3]
SHAIKH AMINKHAN, Director
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